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SHRI MANUBHAI1 PATEL (Dabhoi) :
Is it the zero hour ? Isit an item on the
agenda ?

MR, DEPUTY-SPEAKER : As 1 have
said, the hon. Minister has taken note of
it. And I can say this with a full sense of
responsibility that not only has he taken note
of it but his sympathics on this particular
issue arc with hon. Mcembers opposite. 1
say that with a full scnse of responsibility.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of propriety. You
are asking the Minister to take note of
whatever is raised in the House. We must
learn not to take notc of certain things.
But every time you are asking the Minister
to take notc of it. At that rate, no work can
be transacted here . . .

MR. DEPUTY-SPEAKER
taken note of what the hon.
said.

T have
Member has
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Nagaland {Change in
Representation) Bill

MR. DEPUTY-SPEAKER : Some matt-
ers are agitating thc minds of hon. Mem-
bers. This is the highest forum in the land,
and we are adjourning tomorrow. When
hon. Members go back and people ask;
questions, what are they to tell them 71
know that Government arc also eager to
bring up so many matters before the House.
Note has been taken by the hon. Minister
of what has been said. 1 think that is
enough,

SHRI R. D. BHANDARE : So many
problems arc agitating my mind that if T
seek to raisc them. I hope you would give
me the same latitude and permit me also to
raisc them.

MR. DEPUTY-SPEAKER : The other
day Shri Randhir Singh had raised the
question of some repression on peasants in
regard to sugarcanc supply. T had allowed
that.

SHRI RANDHIR SINGH
gratcful to you.

: T am very

MR. DEPUTY-.-SPCAKER : Now, we
shall take up the Legislative Assembly of
Nagalund (Change in Reprcsentation) Bill.

SHRI SHRL CHAND GOYAL (Chandi-
garh) : There was no violent activity so far
as Chandigarh was concerned. No  cases
of violence have been liled against the emp-
loyces of the Central Government at Chan-
digarh. I would, thercfore, request that
the cases in Chandigarh should be whithdr-
awn, because there was no vielence and
there was absolutely nothing of the kind.

14.13 hrs.
LEGISLATIVE ASSEMBLY OF

NAGA LAND (CHANGE IN
REPRESENTATION) BILL

MR. DEPUTY-SPEAKER : Regarding
this Bill, I would say that it is more or less
non-controversial. So,we should try to finish
it before time.

SHRI S. M. BANERJEE (Kanpur) :
This is a purely non-controversial Bill.

MR.DEPUTY-SPEAKER : So the hon.
Minister may make some submission and
then we may pass it,
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MR. DEPUTY-SPEAKER : Let us finish
it in one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :1
beg to move :

“That the Bill to provide for a change
in representation in the Legislative
Assembly of Nagaland and for that
purpose to make consequential amen-
dments in the State of Nagaland Act,
1962 and the Representation of the
people Act, 1950, be taken inio
consideration."”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order 1 submit that the hon.
Minister cannot proceed further with this
Bill. Because I am raising this point of order
it shoud not be understood that I am against
this measurc. I understand the measurc and
I am in full sympathy with the hon. Mover
on this Bill. I am saying this because I
have had the notorcity of blocking things
here. My objection is to the manner in
which Government arc trying (o treat this
House and taking the conscnsus of the
House to be granted, and the manner in
which they are throwing th: Constitution to
the wastc-paper basket . Thercfore, what 1
am raising is so fool-proof and it is to the
cffect that this measure can not be takeu up
in this House.

This Bill secks to amend the Represent-
ation of the people Act. It also sccks to
provide for a greater number of Members
in the Legislative Assembly of Nagaland.
Under the Constitution th: Governor of
Nagaland has the power. [ would invite
your atiention to article 371 A (2) (d) of
the Constitution which says :

“The Governor may make regulat-
ions for th: peace,progress. and good
government of the Tuensang district
and any regulations so made may
repeal or am:nd with retrospective
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effect, if necessary, any Act of Parli-

ament or any other law which is for

the time being applicable to that dists

rict;".

So, bringing in an amendment to the
Representation of the People Act is unnece
essary and it means wasting the time of the
Housc, because the Governor of Nagaland
can do it himself.

This Bill wants to increase the number
of members in the Nagaland Legislative
Assembly from 46 to 52. From the Tuens-
ang area, the number will be increased
by 6.

Article 170 of the Constitution provides
that the number of Members in the Legisls
ative Asscmbly of a State shall never be
lcss than sixty. Article 371A provides for
Nagaland administration . . .

SHRI RANDHIR SINGH (Rohtak) :
It has been amended . . .

SHRI SRINIBAS MISRA : It is perhaps
difficult for my hon. friend to understand.

SHRI S, M. BANERJEE (Kanpur) :
Shii R. D. Bhandare is also consulting
Shri Randhir Singh on a matter of law.

SHRI SRINIBAS MISRA : It will be
clear to anybody that it is such a fool-proof
matter that Government cannot get this pas-
sed here.

MR. DEPUTY-SPEAKER : The hon,
Member's  point is that Government nead
not come before this Housz for this purpose.

SHRI SRINIBAS MISRA : Itis not
that way.  The first point is that for the
amendment of the rcpreszntation of the
Peoplz Act thzy necd not have come before
this House. As regards the other thing, you
will understand it after I have finished my
submission, and it will be clear afterwards,

Here, article 371 A (2) (h) (i) says :

“clause ( 1) shall, in relation to the
Legislative Assembly of Nagaland,
have cffect as if for the word ‘sixty’,
the words ‘forty-six’ had bzen subste
ituted ;"
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S0 far as article 170 is concerned, no
Legislative Assembly will have a number of
less than sixty. But for the sake of MNaga-
land, it will be forty-six. Now, under this
Bill, they are trying to make it fifty-two.
This Bill runs counter to the comstitutio-
nal provision. Without an amendment of
the constitution, how arc you going to pass
this Bill ? It is so clear. Why do they not
first introduce & Bill to amend the Constit-
ution ?

SHRI R. D. BHANDARE rose-

MR. DEPUTY-SPEAKER ; Mr. Bhan-
dare, I was here when this decision was
taken and this particular amendment was
carried. There are some special provisions
regarding Nagaland. When the Parliament
conferred Statehood on Nagaland, certain
special provisions and special responsibilities
had been entrusted to the Governor.

SHRI R. D. BHANDARE (Bombay
Central) : These arc incorporated in the
Constitution. I rely on (h). It says :

“clause (1) shall in relation to the
Legislative Assembly of Nagaland,
have effect as is for the word ‘sixty”,
the words “forty-six® had bcen subs-
tituted ;"

So, the word ‘sixty’ continues to be the
maximum limit.

MR. DEPUTY-SPEAKER His point
Is that this is a constitutional provision.
Can you amend it by a legislation 7 That is
the question he has raised.

SHRI R.D. BHANDARE : It could be
upto *sixty’. The minimum is laid down.

SHRI RANDHIR SINGH : It is only
being increased to fifty-two.

SHRI R.D. BHANDARE : It cannot be
below 46. 46 is the minimum. We can raise

it up to 60. We cannot go bclow 46, The
Constitutional provision is that we cannot

80 below 46.

BB DEPUTY-SPEAKER : I can read
_out the relevant section, Has Mr. Srinibas
'Misra followed ?
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SHRI SRINIBAS MISRA : I have
followed. The minimum being 46, wecan
have 52.

MR.DEPUTY-SPEAKER : Now let us
proceed further. There was some confusion.
Now it has been cleared. (Interruption) 1
wish his example is followed. It shows a
certain humility.

SHRI SURENDRA PAL SINGH : The
Government of Nagaland have, in a letter
addressed to the Government of India, made
a request for increasing the re prescntation
of Tuensang district in the Legislative Asse-
mbly of Nagaland from 6 to 12 members.
The request is based on a resolution passed
by the Legislative Assembly of Nagaland.

Clause (2) of Article 371-A of the
Constitution provides for special safegu-
ards for Tuensang district of Nagaland to he
enforced for a period of 10 years from the
date of the formation of Nagaland or for
such further period as the Governor may,
on the recommendation of the Regional
Council, specify. During this period, under
sub-section (1) of Section 11 of the State of
Nagaland Act, 1962, Tuensang district has
been allocated six scats in the Legislative
Assembly of Nagaland to be filled by
members of the Regional Council from
amongst themselves. At the end of this
period, Tuensang district will have the right
to return 20 members to the Assembly based
on their population. During the aforesaid
period, the representation has been kept low
partly because the clectorate are not fully
familiar with modern electoral practices and
partly because the elections are indirect
through the Regional Council.

Now that the representatives of Tuensang
district have had experience of participation
in the deliberations of the Legislative
Assembly of Nagaland for five years, it is
felt that an increase in their represcentation,
which at present is inadequate, would be
justified.

The Bill seeks to achieve the objective of
increasing the rcprescntation of Tuensang
district from 6 to 12. The extra seats will
also be filled by the members of the Regional
Council from amongst themselves. This
increased number is still short of 20 seats to
which Tuonsang district would be entitled
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ultimately. The reason is that during the
period referred to earlier, no Act of Legisla-
ture of Nagaland shall apply to the Tuen-
sang district unless the Governor, on the
recommendation of the Regional Council, so
directs, and thc Governor, in giving such
direction, may specify that an Act or its
part will have effect in Tuensang district
subject to such modifications and exceptions
as he may specifly on the recommendation
of the Regional Council. In other words, the
Legislative Assembly of Nagaland has, at
present, limited jurisdiction over Tuensang
district. It is, thercfore appropriate that the
representation of Tuensang district in the
Legislative Assembly of Nagaland should
remain somewhat restricted.

The Bill contains a saving provision as
to the existing Legislative Assembly of
Nagaland to the effect that it will not affect
the representation in the Legislative Assem-
bly till it is dissolved. This will mcan that
the Legislative Assembly of Nagaland 1o be
constituted after the passing of this legisla-
tion will consist of elected representatives
from territorial constituencics in Kohima and
Mokokchung districts and the increased

strength of 12 representatives  from the
Tucnsang district chosen by the members
of the Regional Council referred to in
Article 371-A of the Constitution.

Sir, I move.

MR. DEPUTY-SPEAKER Motion

moved :

“That the Bill to provide for a change
in representation in the Legislative Assem-
bly of Nagaland and for that purposc to
make consequential amendments in  the
State of Nagaland Acit, 1962, and the
Representation of the People Act, 1950, be
taken into considcration.™

There is a motion for circulation by
Shri Abdul Ghani Dar. 1s he moving
it 7

SHRI ABDUL GHANI DAR (Gur-
Gaon) : No.

MR. DEPUTY-SPEAKER : He is not

moving it.

Mr. Ranga.

Representation) Bill

SHRI RANGA ( Srikakulam ) : I rise
to suppert this Bill in principle. I am glad
this opportunity is given to the House to
give some considerations to what is happen-
ing in Nagaland. 1 am extremely anxious
that these Assembly elections should take
place as scheduled and every possible effort
should be made by the Election Commission
and by the Government to sce that the
clections are held peacefully, satisfactorily
and non-violently, and every opportunity
is given to the pecople themselves to go to
the polls to excrcise their right to vote,
Recently, 1 had the opportunity of going
there with my friends Shri Randhir Singh,
Shri Bohra, Shri Krishnamurthi and Shri
Kanwarlal Gupta. We were all impre-
ssed with the sincerity with which the Naga-
land Government and the Ministers assured
us ol their anxiety also to see that these
clections are held in a  peaceful atmosphere
und that the polling also would be encoura-
ged 1o become successful, so that they
would be able to demonstrate that the peo-
ple of Nagaland believe in democracy,
believe and have faith in the legislature
which has been given to them according to
our conslitution and that they would like
the State o function in & democratic manoer
within the four walls of the constitution and
within our demccratic principles. Some of
us were told that there were forces which
are very close to the hostiles who are not
keen that these clections should be held.
Somctime ago they boycotted some of the
clections that were held. They were the by-
clections. They could not succeed in that,
Therefore this time they wanted to demons-
trate their success by preventing people
from coming to the polls but then we told
them that we were very keen that these
clections should be held. Then they returned
the charge by saying : Oh, Government are
out to usc all their influence in order to
drag people tothe polls. Sir, thisis an
extraordinary charge which is absolutely
untenable. It would be open to anybody
to go on saying that people are being brou-
ght to the polls by force. The police will not
be intcrested, the military will not be
interested, the local Government would not
be interested in threatening any one
to come (o the polls at all. But then
if these hostiles begin to play mischief
and usc Lheir weapons and batons and
other coercivé powers in order to prevent
people from coming to polls. certsinly. it
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would be the duty of the Election Commi-
ssion and civil authorities-if necessary with
the help of the Army wherever they are
needed-to sec that pcople are given every
protection to go to the polls to cxercise their
right. We made this very clear to those
friends who came and met us there. I since-
rely hope that the Government will try to
take necessary steps, civil steps, non-violent
steps, peaccful steps, democratic steps, to
ensure that the people have that opportunity.

1 would like to say onc or lwo words
about the situation that is prevailing. I
would like to testify this on my own behalf.
1 do not know, other friends may be having
different views, I hope they agrec with me ;
but anybow, I speak subject to correction,
and I would say, on my own behalf, I would
testify, more and more pcople are coming
over, more and more of them are prepared
to accept India as their own homeland, as
their own motherland, although all of them
are very particular, much more particular
than so many of us in our own respective
States to think of their homeland, Nagaland,
as something very precious, something which
has been having a very good culture, some-
thing which is not similar with ours, but
they are prepared to be peaceful neighbours,
peaceful co-citizens along with all of usin
the whole country.

Therefore, I would like to suggest to
Government to try and take as soon as
possible as many steps as are necded on
the lines of the suggestions they are recei-
ving from the Nagaland Government. The
Nagaland Cabinet, [ am convinced, is very
patriotic and believes in Indian nation-hood;
at the same time, they would like to satisfy
their people also in rcgard to their urges
for warious things. For instance, they
would like to have a separate Governor.
I do not see any rcason why we should not
accede to that demand. We are not going
to lose anything by that, nor do we have to
take any kind of risk by appointing a sepa-
rate Governor.

Then they would like to have complete
control over law and order. The time may
not yet be ripe, certainly not ripe before
the elections-are over, to transfer the whole
control over law end order to those people,
not bocause I coasider that they arc not
competent to deal with it=they are all
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fully competent to deal with it, possibly
more competent than people in many other
areas of our country-but unfortunately for
us, we have that special situation there, and
in addition to it, it is a borderland where
we have been having so much trouble.
When the British were here, we were indiff-
erent about that area because they did
not have so many hostile neighbours, Now
we have China on the one side and Pakis-
tan on the other. We are not yet clear
about other ncighbours also, in regard to
their attitude from time to time. For the
time being, we are having friendship, frien-
dly relations and friendly dealings with
Burma, but not so long ago those relations
were not very good.

In those circumstances, for some time
to come, we have asked them also to be
patient. We should also be patient with
ourselves and see to it that while giving
every possible power to them, every possi-
ble opportunity and every possible privilege
also, in regard to control over law and
order, they should be willing to allow the
Governor to be their friend, philosopher
and guide and have a special rcsponsibility.

S0 many other things can be said
and have to be said. Possibly my other
friends will supplement what 1 have said.
We are going to disperse tomorrow. The
year is coming to a close and the new year
is going to dawn. As [ have told those
friends there, let us all, the whole House,
be unanimous in wishing them a happy new
year and a happy and prosperous citizen=
ship in India and success in the coming
elections for all those pcople who are dem-
ocrats, whether they are on the side of the
ruling party or arc opposed to it.

MR. DEPUTY-SPEAKER : For the
general debate, we have 20 minutes. QOut
of ten minutes, five have gone and five
remain, I will just accommodate one or
two members and then call the Minister.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : It is not possible to proceed like
this.

MR. DEPUTY-SPEAKER :
dispose of this in one hour.

sft swiware et (g193 ) AT wAT
w1 qaew gw( s wa fafeex @

I have to
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SHRI R. D. BHANDARE : When the
debate is going on, how do »ou allow this ?

MR. DEPUTY-SPEAKER : Once a
debate has started, you can raise a point of
order concerning an issue before the House.
So far as the Order Paper is concerned, if
you have got to say anything, you can say
it after this is over. That would be the
proper procedure. Secondly, the Business
Advisory Commitice never specifically
indicates that at such and such time it will
be taken up.

wft 7y foad : g qiw ax fem
. WTAT &, ST FIT AT WHATT BT T Y
g o v W g ?

Representation) Bill
MR. DEPUTY-SPEAKER : We will
proceed with the business as it has been
indicated here.

st 7y fermd: % T O FE TAIOY

g | AR I AT ), g K@, W W
#a1 wAwE 8, agi wEdd v WA 4 §U
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : 1 have
agreed to this debate and it will be taken

up, but the Agenda Paper is not printed by
the Parliamentary Affairs Secretariat.

ot qy famd : AfFw oW @ERE
UATZALT FAT FT fAwE A FANTER |
Fa1 7z A7 gaT 91 fF ara faw WA &
grz za=1 femr sra ?

¥io TrRgHN oy : AT A AT
I30AT 2, I F AT § g efwT AgE 6
FAAT I |

it wy fewd : g7 T qiw AX W
arfelr, # caAr @ wwar § 1 fawdw
wEATsHd Tud § 7t wf geanw A%
&t v, afew #7 oy A & gyw fea
& Or% ¢ AT gzaral w1 g9 Afod, dfeT
TEWET A A kA AT WA 6
waw frar wm@ | s wgaw, &
gaa Ferear fraamar §, weA S &
an H FAr wTwg Al wTAT | g e
FEATA 9fT X W4T @ §, WA W1
mr ?

MR. DEPUTY - SPEAKER : Tt was
postponed at your request.  Therefore,

today, as he has pointed out, we will try to
find timc and accommodate it.

ot qy famd : & s § 6 @ oiw
T3 fe s, waY & &3 wman § o

MR. DEPUTY-SPEAKER : At 50
Clock we shall consider it, not now,
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wifg, #2ifs ag avex & 7w gov TATE
t

ey ara-agi & s F1 a7 fosraa
t—fafree< age w8 a1a &1 A1z HEwTI-
f5 97 & g e ww &, 3w afmge
Ao gy qed wmel # 9y 9w E A
O I9 B AT fAEF wTRd | AT

WA 9T gHaEim A 7 A fem
w77 |

N4y Fra—7g wEzy & fF e A
wfE W g &1 wgwar 3T F fam
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¥ o fear amg s s fed A9
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et I woe fear oA
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o
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2 fr fam ma 71 ag g @ ¥, 9@ AN
A AT4T | T fAy wnd awrd J@7 AT
FI9 F, A1 98 TATET Ao5 § |

THUEEE & g Aoz faw &
FHAT FLAT § 1

SEVERAL HON. MEMBER rose.

MR. DEPUTY-SPCAKER : There isno
general debate. 1 am closing it.

SHRI KANWAR LAL GUPTA : How
can you refuse my party time ?

MR. DEPUTY-SPEAKER
question of Party. 1am following some
procedure.  (Interruptions) 1 have got only
10 minutes more.  Shastriji wants to speak.
Mr. lakkappa Wants to- Speak .....
(Interruptions) 1 will apply guillotine here
and now. lam not going to extend the
time even by a minute. Then the Minister
may reply. (Interruptions)

: Itis nota

SHR1 SURENDRA PAL SINGH : A
number of points were made by Prof.
Ranga. ..

SHR1 V. KRISHNAMOORTHI
(Cuddalore) 1 made a visit to Nagaland
very recently along with the Swatantra
Party lcader as well as Mr. Kanwarlal
Gupta . . . (Interruptions).
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SHRI SURENDRA PAL SINGH : A
aumber of points were made by Prof. Ranga.
One of the points raised by him was the
desirability of holding elections there as per
schedule and he has expressed the desire
that nothing should happen there which
should come in the way of holding the
olections. I can assure th: House that on
behalf of the Government of India every-
thing possible will be done to see that free
and fair elections are held in a peaceful
atmosphere  (Interruptions) We will give
every possible help. Prof. Ranga also said
that the suggestions made by the State
Government may be accepted. All the
suggestions made by the State Government
are under your consideration. (Interruptions)
I fully associate myself with the sentimen's
expressed by Prof. Ranga about the people
of Nagaland. This is all I would like to
say on this matter.

Mr. DEPUTY-SPEAKER : Now,
question is :

the

“That the Bill to provide for a change
in representation in the Legislative Assembly
of Nagaland and for that purpose to make
conscquential amendments in the State of
Magaland Act, 1962 and the Representation
of the pcople Act, 1950, be taken in to
consideration.”

The motion was adopred.
SOME HON. MEMBERS : rose--

SHRI KANWAR LAL GUPTA : Sir,
you are flouting the entire procedure.
{Interruption).

Mr. DEPUTY-SPEAKER : Order, order.
Nothing will be recorded, let them shout.

SOME HON. MEMBERS : **

Mr. DEPUTY-SPEAKER : Now, all of
you will please resume your scats. You
obey first. Mr. Krishnamoorthi, please
resume your seat. Your lzader is listening
to me. (Intertuption) 1 am prepared to listen.

SHRI KANWAR LAL GUPTA : What
is this going on ? You told me you would
give me a chance. Itis a very wrong
proocdure.

Reprasentation) Bull
Mr. DEPUTY-SPEAKER : Will you
resume you rseat ?

SOME HON. MEMBERS : rose--

SHRI V. KRISHNAMOORTHI : You
called me, If you are upable to control
Shri Kanwar Lal Gupta, it is not my fault.
How can you call the Minister to reply even
withoul listening to me, after calling me ?
It is an insult to the Members.

Mr. DEPUTY-SPEAKER : Unless you
listen to the Chair, 1 will not permit anyone
to speak. I shall listen to you provided
you listen to me first.

SOME HON, MEMBERS : rose--

Mr. DEPUTY-SPEAKER : Pleass
resume your seats. [ am prepared to listen
1o everyonce.

SHRI SHRICHAND GOYAL : (Chandi
garh) Sir, one niinute.

Mr. DEPUTY-SPEAKER : Please res-
ume your seat.

SHRI V. KRISHNAMOORTHI : I am
starting my speech, You called me to speak.
( Interruption )

Mr. DEPUTY-SPEAKER :
you, but please resume your scat Every-
one will resume his scat. We discussed
this matter in the Business Advisory Comm-
ittee. One hour was allotted. I am notin
a position to extend the time on every
occasion.

I will call

SHRI V. KRISHNAMOORTHI : The
Chinese are on the other side.

Mr. DEPUTY-SPEAKER : The Busi-
ness Advisory Committee has fixed the
time. We have to finish the business by
B O'clock, (Imterruption) 1 am not in a
position to extend the time on my own.

SHRI V. KRISHNAMOORTHI : The
House is competent.

Mr. DEPUTY-SPEAKER : If the House
wants to extend the time, it is for the

**Not recorded.
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Minister concerned to do what is necessary.
I am not prepared to take the responsibility.

SHR1 V. KRISHNAMOORTHI : He
Js agreeing.

Dr. RAM SUBHAG SINGH : We are
in your hands, Sir. (Interruption)

I have no objection. If they are sore
about it, you can extend the time by a few
“minutes.

Mr. DEPUTY-SPEAKER : All right;
by 20 minutes. We will finish it.

SOME HON. MEMBERS ROSE~{Inte-
rruptions).

MR. DEPUTY-SPEAKER : There is no
controversy. 1 will give vou the fir<t oppo-
rtunity, Mr. Krishnamoorthi.  Now. if the
amendments are formal ones, there is no
dificulty. T will finish them in two minutes,
At the third reading, I will call the members;
they might speak for two minutes cach. We
will have 20 minutes more.

I cannot reverse the process. (fnterri-
tionsg),

off a7 W g W A UF 6
TaE Ay T qTEw TR UE Ur °
© ¥ gETew FAT 9vEy & 1 AfEw 25 fawe
aY WAl qrga ¥ q¥EE WiE WX § §m
far o< 10 fome = fadr fopsr o7 &

MR. DEPUTY-SPEAKER
I shall extend it by 25 minutes.

: All right;

SHRI 5. M. BANERJEE (Kanpur) :
‘On a point of personal explanation, Sir. 1
never raised any point of order on this Bill

sl SEOWT WEAY  J9Tegw S,
oo ¥ vz ¥ fedr & ow gww ¥
wigaT § I €W TH & G- swi &
wug fraifca ff fedt wgaga e @@
IJaFT Wl wwre ag & fe wonm ame
& ek, fm-fm, Wy, fae &
AART gTEi & oWy YW R e F ¥
fod oy I 97 Al w1 w0 SR

Legislative Assembly of DECEMBER 1, 1968

‘Nagaland {Change in m

Representation) Bill
M FH AR ITF IR T E | 1) aQ
¥ @ B worwe fogm o1 @Far § ) =
e e @ 2 faarg &1 faeq e
ora | & guwar § fe o @ afesy &
T snaem

MR. DEPUTY SPEAKER : Itis a very
geod suggestion, if it is followed.

SHRI S. KANDAPPAN (Mettur) : If
you cannot extend the time, hereafter do
not call any member to speak and them
shut him out, as you did in the case of Mr.
Krishnamoorthi. You called him and said
you will give him two minutes, but after-
wards you did not allow him to speak.

MR. DEPUTY-SPEAKER : Within
2 minutes, if 10 people wani to speak, what
is to be done !

SHRI NARENDRA SINGH MAHIDA
(Anand) : You had asked the Minister to
reply and votes were taken. Are you going
to expunge all that ?

Clause 2-(Change in reprsentation in the
legislative Assembly of Nagaland).

Mr. DEPUTY-SPEAKER : No. We
are now on the clauses. Clause 2

Mr. Lobo Prabhu.

SHRI LOBO PRABHU (Uipi): I beg

to move :

Page 2, lines 4 lo 6,—

Jor “‘persons chosen by the members of
the regional council, referred to in
that article, from amongst thems-
selves™

substitute—

““direct election™

Page 2, line 7,-

Sfor “that" substituie—

(1)

*‘the regiomal™ (2)

Sir, after five years of the formatiom of
Nagaland, after Nagaland has celebrated its
fifth anniversary, we are still not in a posi-
tion to trust them. We are not coacerned



2D Legisiative Assersbly of AGRAHANANE 28, 1890 (SAKA) Nagaland (Charge in 2t

with the whole of Nagaland. We are con=
cgroed with only one of the three districts-
the Tuensang district. In this district,
there is no direct election. 1f there was
direct election, perhaps the politics of the
people would be canalised. At the moment,
they have joined together against the Gover-
nment, because they cannot meet each other,
face each other in a direct election. There is
power given lo the Government to makc
any changes necessary within 10 years. My
amendment is, since things have gone ¢n 50
well in that arca, which was visited by Prof.
Ranga and others-they did not visit Tuensang
district, but they visited the othcr areas insl-
ead of continuing this indirect clection, they
should take the peaple into confidence and
have direct election there.

. Thec question is, how this can be dome.
1 would refer to article 371. (Jmrerruptions)
If this Government cared to bring the whole
of Nagaland in line with the rest of India,
if they cared to bring Tuensang district in
line with the other two districts, they must
give up this form of indircct election, if not
in respect of all thc 12 seats, at least in
respect of the scats which they are adding.
1 would like the minister to say specifically
what circumstances exist for preventing the
people from exercising their free choice in
the matter.

‘15 brs.

SHRI SURENDRA PAL SINGH : I
will be very brief. Withoul going into the
background, I submit, Sir, that this spe-
cial arrangement, this special porvision
wai made at the express cesire of
the people of Tuensang district. It is.not
as though anything has been imposed on
them. This provision will be there only for
a period of 10 years or for such further
period as the Governor may on the recoms
mendation of the Rogional Council specify
and after the cxpiry of this period automa-
tically they will have direct elections. For
the time being, it is only in deference to
their wishes that we have agreed to this arr-
angement. It is only for a liniited period.
Five years have already passed and only
five years remain. After that, the people
of Tuensang district will have the same
status and standing and they will elect their
Members like the. rest of Nagaland.

Reprzsentation) Bill _
MR. DEPUTY-SPEAKER : I shall mow
put the Amendments to the. vote of the
Hcuse.
Amendment Nos. | and 2 were put
and Negatived.

MR. DEPUTY-SPEAKER
lion is :

: The quess

“That clause 2 stand part of the Bl
The motion was adopled

Clause 2 was added to the Bl
Clauses 3 to 5 were added to the Bill.
Clause 1, the Enaczting Formula aod the
Title were added to the Bill.

SHRI SURENDRA PAL SINGH: 1 beg
to move I

“That the Bill be passed.™

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill be passed.”

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy Speaker, during
the last week we had the opportunity of
vitiling Nagaland with the assistance of our
Madam Prime Minister. The arrangement
made by the State Government for our visit
were very encouraging and that made us
feol that Nagaland does form an integral
part of India. To day the State Govern-
ment there faces a lot of difficulties.

It is a State only in letter and there is
neither tail nor head. There is no scparate
Governor; the law and order issue is not
given to the State Government, The Gover-
nment under the Chief Ministership of Sthri
T. N. Angami faces a lot of difficulties em
account of this.  Shri Angami is rot able
to answer his critics and also tackle the
hostiles. Due to the Government of India's
initinl wrong doings during 1956-57-the
military actions taken therc—the people in
Nagaland are still hostile to the Government.
We have to win them over. We have to
take steps to sce that the State Government
there gets the support-of all the people fnc-
luding_the hostiles. We are sure that the
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Nagaland Government will march forward
after these elections.

I would like to add one more thing.
The State Government there is swimming
across the current. We have to strengthen
the hands of the State Government by con-
ceding the demand for keeping law and order
with tho State Government. Then only
the Government will be able to tackle effe-
<tively the law and order problem. They
should also have a separate Governor.
The adjoining Naga areas in Manipur and
Assam should bs merged with the State of
Nagaland. Then only it will become a
full-fledged State.

The total population of Nagaland is
only 4 lakhs, About 20 to 30 thousand
youths are still unemployed. Tht Gover-
nment of India should take up the respon-
sibility of giving employment to these 20,000
unemployed youths. On account of frust-
ration the unemployed youths have turned
hostile and arc shouting kuganalim, i. e.
independence. They have started this ind-
ependence movement, The Government of
India should see that these youths ure pro-
vided with employment all over the country.
Then only this movement of independence
can be checked. The State Government
should be helped in this matter. Then only
it will be able to win over the hostile nagas,
as also these unemployed youths. Today
Iread in the papers that Mowu Angami
with his band of 3,000 to 4,000 hostile Nagcs
who have been trained in China is waiting
on the Indo-Burma border to enter Naga-
land. The Governm:nt of India should
take note of this,and unless more powers are
given to the State Government to deal with
them, this problem is not going to be solvad
by military actions alone, 1 appeal to this
bonourable House as well as the Prime-
Minister through you, Sir, that the Govern-
ment should help and encourage io all ways
the State Govrenment so that its hands arc
strengthend. Then only we can have the
State of Nagaland with us and the hostile
clements will be won over. With these
words [ support this measure,

W wiore o A (feetes) @
IMA AT, 0 AT 9T qWAT v Q@
Tu & ¥ o OF wgw fw@w g

DECEMBER 19, 1988

Nagaland(Change in 216 *
Representation) Bill

AT aE gt W orh, SRW
WY Amm sy q wifafag § ) afew agt
T A1 fadm &) wraAr qri IgEr @A
TETW TR fFwl W@ 0y
aw af¥g @ § 9k 931 X zATEEE W
AT o1 g 1 & |wigk  grer wgAT |Avgar
g % A arr v wepfy § feeredt
R O o gz wex § fR owrEm
Fepfy #1 ) 9z g Q), T AT
fraew & fr & armde od o wEE
HEFa T ga< F3 |

FINGE ARIET, ANMHE & WAL WAl
1T F13T qfde 39g AgY gar @, I8 9%
FE a1 7§ "@Far £ w0 frawagfs
afs gw wgy § f& sfred o a3 @k
IW FT WM ATMAT  AwEE WU A agt
93 ;17 914 FY wgAfa WX grEanma ¥
gfaarq fafews &1 & gomew &t
gt | 55% §r9 £ ATTe e &1 AHf
fawre far s =ifao | &gt v amar-
gra & graw, faer si< @y A amEt
F1 Tyarqiz fear s arfgr | goH S
a2g A¢ f& Amml & mew U
wfsaai ag WY &1 sfF & g g
FgT wgar g & ggi qe g d@re-dER
et #r Afq gx wwr arfge o wE W@
T/ X WOET ae WE 1 zafaw &
w1gm £ w armde # wfew & sfew
wf¥rar=l T8, e Y feafr w1y Ao
®{ | ST AT G AT gaen § Jawr
quTaT %1 | wrarfrs fasma & wrg-amq,
qraTTa #1 gfqad, I AR GO F araa
TGy AT | TF q19 § W17 gH qgt W
FIHAT A AN T WAEFI § wifw
oY HY ARt X WO a7 fawwr €

FTAET ¥ A AHEATH § ITH TH GAEAT
wifgwenfaal 1 & | T AT T Ay
¥ 18 wifgg—anfrai § | a8 e wfaw &
wfew Tareaa w1 ga g & | fw frw
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[u'fw(m E s

® o 1T FT IrAY 8, FAR A qwEwT N
W IewmaT §F 8, g A8 & | Am-
qC N gwd gwew aE N oA
9 7wt qrfeear sife gart oy 2w
¥ ¥ o age gvam g @ § | e
TR AW & fgemr &) w ¥ K 7w faw
T ¥ F7 gq (e s s g v
WY AvTde &1 wfes @ wfuw faww
#ifey 9y a9 § @9 wEwar W
TG B wAW@FT & FiH agt < WA
# oty ae faawe §

it wat wmw e (feeet @) @ 9w
e off, g% 6 ATEE 9 #7 ®yE
fast ar Az I & a1z & w7
aT g 5 ATmey AT 1 efiewedT
&1 T F A q2 wgad AR @EIwEE
&1 70 wdEw 3 wgi o A faw T
8 & 9T ameds AT § W ATY # 0w
& T FEAT MFATE |

9get AT A1 37 3 fF g & a
AT ATAE F gfaAH- g T @I
radagia s mar & Wi T A A
agt ®1€ sar & 1 frgy @ a6t § daw
i #fade fafreed ag o g § 1 &%
QAT A A1 qgr 9T wE e orar
T i d Diwm g W o
& WY IAF) oF  gfagw—dra q@T =<
@r gut & 1 gt 9ty & foro gy qxfue
BT 1T & | Tt A W) A€ wrEw A
A qEE 9 FHTT A Ag W ogwAr §
g% =gl 9T agT A1 SN qAEAT W
fe & iy ifs 6-7 A=t & agf T
Ergmm s & afer ¥ gvA armei
&am & § § | wafag ¥ gt wiw ar
e fs av m =ghaga w1 s
T WY AT F7 AW T FTX T IO
At %1 o e & a1t AT @ o

Representation) Bill

o $ W E S A ¥ Al W)
A T FA FT AT faean |fge
o & qgt 9T qfae wt faezw @ Sawy
TF TN @EH FT AT AW | '

Fo8 ar At < ATEw A R 2 TEET
Fat d wf, ¥ fegry w9 # W@
TAF AFar § e ow gw owew ®2
gar Iu% fag w=w AT A @
Tifgu | afF7 o7 7% F30 9T AiAEE
Wamadt g, wawfs qghag &
feafa geeadf w1t ¥ o= a% ooz
AT U7g WTET A1 W TG HY AT FEEAT
e 7w & fau gfwa o Aafew
# gz wiv & FLAT AgAT § f Avm-
T W WA T AV ATET HT HAST §
ITH FAY ¥ WO ATLA ORI AT &
#1§ FHiA fage &, f& #raar fgear
mIeiE # aAT § W s &1 ad)
AT

row affwa w1 gz awwar
tgfragidar A AT F wra  ar
ag o &17 gt K ama § fF agi &
afeais @1 AT & @19 § afeT agi 9
uF I RO TaT W g off ayae ®
faeita #3ar ¢ Wik ofs ag Tigar g fw
armEE AR EY AT | I WA W
T THTT F1 O Fifew A & 99507 Ay
" HY @) & {6 oWeTRE QA 3R
wifzo’ | ¥ AFT 9 aIg % I9AT WY A
@ @A &) Kook anag g v
qeifdY wrET w1 a9 T dAT g §
fagir fF agr aTags g wm
foar &1

¥ agf 9 g AT Wgm g fe
agi 9 gw fart At ang) qr oy o
g At g9 fendifcdt srix & faaw
oF WeE AT g7 ®Y A faaw Wi W
& fag & wry & afeg 99 N aarf Zav
W g
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g T ¥ ag wg g g e ag o
uw grAr faded ywaw ) a8 § afew
g uF Gifafews saww WY § W gH
qifer zer Afas 9T 7 FY GAHKAT 37 |
qgT ¥ AN q@T AT WX qgh F ST A
uid T¥ qIE URM YT ¥ gg Wi
FqY |

fig faom & aeH & wg ¢ TH
w& W | §ig fRwA F1 A9 TE¢T FAATH
t 9wt Wi wEmesr A A
fesatfeY qrgsr & &= # waer @ar
at ag 4 faw ar w23 § fx feamt Ry
SEW A TAT FT @ ¢ W qg woeT-
ATI7E AT H T FL R E WX T
i & OF T &0 F wtfaw I )
g 1 fgwrar g & awm srem
q faww ¥ gry g w1 SEe 8RR
swwTst §) o 9g fafzar @ ag 9
% fag gre fad, o+l & w7z @
fagarg f& a1 oY &2z mande
I Y AT F ¥ w7 IT Y nHfEa
AT ATH |

UF SEEIW THT A OWIAT WrEO
AT HE AT | TEA 30 a1 ¥t frwraa
¥ fs foo & o a1t S & fag
WY @ AT ¥ g3 IR wafa A
WOHTT 3 WOAT A& AT Tg A5 & W famr
Wi aE § 99 ) AAT Y | W ARE WD
Y FT TAFN R AT wEAT &
wgi Y 9 Ve T § 39 W ohfees
AT AT | T & w19 F £ fakgw
w1 g w3 § |

MR. DEPUTY-SPEAKER : Before 1 call
the next hon. Member, I would like to utter
a word of caution. 1 have been to Nagaland
and 1 have t the Peacc Mission people
there, and spent some useful time
there. So. I would just caution hon: Members

1968 Nagaland . (Change in- 120
Representation) Bill

not to criticise the Peaces Mission jusi on the

basis of one visit . . .

SHRI KANWAR LAL GUPTA : I
strongly object to what you have said. You
may have your own persunal opimion. On
a point of order.

¥ a¥ graT § avq ag fqdgw wa@r
g I ¢ fe s 7 sy w9 g W
T qT 3@ gAT | FE AT WIT A AN
we faar v € Sifw g9 A9 1 arrame
AT 2 ¥ 37 A F & g oifs Sww
F ufy g g fraty &) oW Wi
FI 79 H UF 999 U B qFAT & Afww
A7 IH g4 9T &2 g ag Tq 4@ 3
A & | AN AT A T Afed

MR. DEPUTY-SPEAKER : The hon.
Member is makiog a mistake. He has not
followed what I have said. 1 was there in
Magaland and 1 have seen the work. . .. .

S} ®AC AW YA /Y AT OF A
mE AR A M or AR A AR & ¥
WY TH A § AT foar € ag & T w77
1 IAATAT § | WIT FUTTA WRET  FY
wE g T &Y & ag ggi AN WA

MR, DEPUTY-SPEAKER : They arc
not here to defend themselves. So, 1 was
asking hon. Members to be very cautious,
while making any remarks or passing any

strictures or criticism about them. It is my
responsibility to ensare that,

St wA W T SR A v W
Ty Y S AN Tw A g H Ay
Fa=T & I IITAE AEIET F W g
w1 faarT g At Y wrHe I ag IqawE
agl ¥ ag Wi won faare qaems & ?

MR. DEPUTY-SPEAKER : | have only
cautioned hon. Members.

sft WA W YR A WERT
¥ 7Y 5 W qud fmr aaeny Wiy o
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MR. DEPUTY-SPEAKER : I do not
“shut it out. But I ‘was only pointmg ont
that they were net here to defend
themselves.

o wWT W QA JATAT  WENEH
g AN wIEd o AQRE T AR
aTET AT 0% ¥ g A g faEme
¥qaAT g g 7

MR. DEPUTY-SPEAKER : If | want to
participate I shall certainly come down to
my seat and do so. [ have not expressed
my opinion. I am within my rights to say
what 1 have said. The hon. Member ought
to remember that. When 1 sit in the Chair
I must caution hon. Members so that they
may not say anything which is likely to
prove detrimental later. They are not here
to defend themselves. So, I shall not permit
any such thing. I have not expressed my
view at all and 1 have not expressed my
view at all.

SHRI R. BARUA (Jorhat) : We arc dis-
<cussing a piece of legislation concerning a
section of our Indian population. So, we
should not pass any remarks in a mood of
excitemont which may affect the sentiments
of the pzaple living in that area. I can
assurc you that the Nagas have got respect
for domocratic institutions of their own,
Taking that aspect into consideration, I
would say that it would be wrong to Jjudge
their reactions by our own standards.

L congratulate the Government for having
brought forward this Bill because it is in
consonance with the democratic spirit of
that area. Secondly, it is very oncouraging
40 find that the Chicf Minister Shri Angami
bas today said that during the last few
months the situation in Nagaland has impro-
‘ved and I hope that it will improve still
further. Therefore, I would appeal to Govern-
ment to see that these people who are try-
ing to integrate further with India are given
further encouragement.

‘With regard to the border dispute that
. my hon. friend opposite was raising, 1 should
", request hon. Members not to exaggerate this
s isgue. This is a matter between the Govern-

Representation) Bill

ment of Assam and the Government of Naga-
land and the two are very fricndly and I am
sure the day is not far off whea we can
settle the matter. Once again, [ would
request hon. Members not to exaggerate the
matter, because the whole issue is not that
complicated as you lind elsewhere.

In regard to communication, I would
request Government to see that communica-
tions be:ween Assam and Nagaland and for
that matter between the rest of India and
Nagaland improves very quickly. Otherwise,
all talk of integration and all talk of removals
of the inner line difficultics is meaningloss.
This inner line restriction could be removed
only when the Nagaland people and the
Nagaland Goveroment instruct the Govern-
ment here to do so. Otherwise, there are
foctors which may not be helpful in the
matter of their removal. It may create an
adverse reaction also in Nagaland. So, it is
a delicate matter which has to be dealt with
properly.

With these words, | congratulate the
Government for having brought forward
this Bill. and 1 extend wholehearted cr-opera-
tion to the Nagaland Government for the
betterment of the people there.

st gHe QAo oNWY(qAT) : TITSwA
wareg, & 5w faw w1 apfew ¥ wwT
et § 1 g% Praray et g fi o
g2 ¥ Armr Ay & Ay H wdr 3@ WY
T g & & fom ot fin o At Wiy
DEE R R R UL el f SR
% 2w w1 g e g aen s gEn Aifew
rar & ar garer grar § ote g fawmifedy
R §X wTEmTE ammal § dw §
wmer far § Ix F A & Iy oW
we A feafa dar 1Y & o ow fafre
@ ww T R A ag enrd
fanfr Ao wft gwern ¥ feafa *
FRrel § I8 e ferer d wwit }
ot 18 & fau & ool fardfEt oRw
! aurk 2y § 1 gl fawidfe adw
fod wad 3w A wr § wft v awd
R wrwon AT wwem
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[#fr THo ao i)

yffr Fzr F N AFT AN EAE I
#Ri F1 Y I¥ HIX |19 F AT =0 7T
ag it agq afgar § | v F @rg waw
g AR A1 AF @ R uRk wwfew g
¢ 5 =0 @ A0 SR F) ag 9T qaT @)
wram fF 7zt & 5t A § 72 99 § sA
fem=edt 7 <} &1 "’

T @ wa & agi mar qr Y ag =@
wa a7 fowaa st o 5 g Am
TR OE A &Y Tl § W amEE W
A ar qwwy & g fgrgeam & ange
& & afr adr avarr @ g €
o a3l 0F qEAIG §TET A AF @ A
wear § fF armae g7 2w 1 fiazaas
¥ Rt awagarar § 5 wrdmr
w1 srefaw &Y2d 3w 3 & g9 graar
g% Tgr 7 fF a5 A grAa @ 9w
T gH GWYT FIAT A10GT | GHY wEA H
qEFIIA F qg F W EATITE AT
i & grg N ¥ qadta g ag #
WA K AWA @A qgAr g A 9w
WIS A1 A & qar fF st
# 1 % A 7g 7 g9 T &1 wrgy §?
T wamw e, f qw oF wTAR ®E
wga E1 ¥ 7wz frag ar A g
afer a1 ure ¥ fawre arfs sy &7
W 9 A gH ar6 aqwrar 5 ogw
fowre aff wrgd € w0t fawrg aY o
o ST A §Y wrgar | R 9H) 4w
A fe @ gErt @ EeE @
AT wEfag gF I A8 WA § 1 Sfe
gl o gy & Ay faww WAl &
wafag & ara gt quar e g g
I QA TY AT FT Wiewy guir fs 57 &
ugt dr, W Wrdew § 0% 9T ge
e §, OF QI REEd W g el
el oy g WY R oW W
- gy fafedr wraar 7Y wr fx wgi
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% Tt T e W Ww W & WK
& argm fF agi 1 waadz 1 9 IW
ar # wiw § o famwr mmay odff &
AT qg @) ooy 0% & gwaa fEar
a1 ¥ fzT qu 77 F g w2m Iod

dre faam & a3 & o9% $5 34 Fa
%3 § o Y wgm 5 agi Y A
gEAT & 97 a1 wog 1 aNA ¥ fau ga+r
AT { @Y Ay gH q37 q FAT 1 9 g
AT arfen e qadd # aamg & Ay
FTAT AT |

sl g EAa qRA (WTAAIE) AT
fadw Ay FamEe F a2 ¥ @) ag
guga fadas quw fRar @ & 59 71 gaw
¥ wavr Far g ) & ey o A7 5w oqa
FagmagfeagisT M awR e 9 &
gfizsim & g g aw oftfam @
=rfgr 1T 38 w9ga AT =1fgw 1 7
st adl & fe a9 & WL FgaT Y
AT faemm ¢ #@ifE aga 9§ aF @@
uF Sufad wIq TRr e | g6 &9 aw w1
A ®T goAT wige & S g aw
A @AF FO TAE T T
AT &1 AEAT 9ar g @ o ¥few
T & I8 gHA FWA wifow # §
fr %! gw wuw AW F) G5FfS F71, 9oy
AT F( CF G WA FI, I GOAT
A ®T, T &1 favg ofcfeafaar §,
ot favg wegfa @, IA=T ot wmer g,
IR A ATEATH €, IAET BT wW@ O
T 3T faww &% | ag e efewiw
¢ foag &1 g qoATET JrT AT A AR
wqd g e

ow o wyfa 2w & qur g€ @, weA
& famr &G AT | @ A A @
wwre ¥7 Uy g &, &E farral & Wt
¥ ar guawEl & adt @, 3 9
g seFfr Wi g $ ow wa g,
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IS Tt efiewry § 7 3@ w1, wAE
guen wr g ifeng A T dm AT
TSI ) aTF qEgr N I A I3 FT
2@ § 1 gaer ofome g QAT fE
9719 7% fF gaea T gHiaE ), WA
@& {5 uFar £ wia qar g1, faamar
O HZAT 421 QY ¢ 1 g AT @ AT
thesia §

¥ z@ fawr 1 eqvr7 gafog A w¢
@ g 5 gars swaq w1 g8y 9z fasei
stel #a wf.fafy o s e fag o <@
garfs swar ot gmad § wEE A
T 7 3% 37 go sfafafeai &1 sara
& wurar gra g1 a% WK wad foww H ¥
"I 9 §F |

AT X § fgsanifidt wifde #,
0 & A oY WY qord ¥ g §
WX I9 GAM @9 #1 At qar &
SEAT g, A7 IH1 &1 q9TE FAT |rgAr
g St @ mqEar & awram wifega
0% § s s € Wit Ml o
| FAH @gamw fear g 1 wME € &
G AT AT wT A F §w o«q €
favamg feamr sgar g f ag =m @R
2O FT OEFE W TE, Y gAR AT w7 QK
w8 W gH IAFN §HEAT F WA
wifagas g9 70 gy § W AR
g g § WAT HAT g §, LT v H
# g9 SA% WAL WYAEd W RIEAT qar
wTHET | T % gra & g@ faw
®T EFTE AT |

SHRI M. MEGHACHANDRA (Inner
Manipur) : Mr Deputy-Speaker, Sir, 1 rise
to say a few words on the Bill which secks
1o increase the represcntation of the people
of Tucnsang district. If the Government has
come forward with a Bill to mik: the people
of Tuensang elect their representatives to the
limit of 20 seats in the Legislative Assembly,

Represemtation) Bill
1 am ready to support it ; because we must
carry forward the aspirations and the desires
of the people and, in doing that, we should
not be late.

Already, the Government of India came
very late to fulfil the demands of thc pcople
of the Nagas. Even today, you find, there
are two administrations. One administration
is the 1esponsible Government and there is
the Legislative A bly. 40 bers are
being elected from two districts. Kohima and
Mokukchung. But, on the other hand, in the
case of the administration of Tuensang
districl, everything depends on the discretion-
ary powers of the Governor. We may say
that there is also the Regional Council. But
that is no substitute. I will be very happy
if the people of Tucnsang are allowed to
elect their representatives and allowed to sit
in the Lepislative Assembly of Nagaland.

Then,there has been a problem of Manipur
also. Some hon. Members referred to that.
In this conncetion, 1 would like to say that
when the Government of India refers to
Nagaland and the aspirations of the people
of Nagaland, the Government of India
should not ignore the disires and aspirations
of the people of Manipur because they are
their neighbours and Nagas also reside in
Manipur. When one part is given Statchood
another part should not be left out.

Some hon. Members went to Nagaland
and visited Manipur also on some purpose.
They spoke against the desires and aspira-
tions of the people of Manipur. I take strong
exception to that, The people of Manipur
have started a movement for the demand of
Statechood. ‘When that demand is there and
the people are agitated, I do not think the
hon. Members should do disservice to the
cause of national integration and the cause
of democracy.

15.2 hrs.
[SHRI R. D. BHANDARE in rhe Chair]

Therefore in supporting the Bill, I would
appeal to the Goveroment and also (o the
House that they should take interest, not
piecemeal but as a whole, in the castern
region, so that the cause of democracy in
India will be strengthencd and in Nagaland
also we may find that all thosc seccssionists,
the extremist group, are isolated.

With these words, 1 support tke BIll.
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st forx arcraer(TefY) - A g
ok § Tw 9T ¥ few w9 W fF
TEHz Y N R Y fear d grew #
wWH Ega Az & fw:

w: are marching towards a democratic set-
up; we are marching towards a democratic
set-up in Nagaland ; we want to give them
freedom, the whole rights of democracy.
(Interruptions)

MR. CHAIRMAN : Order, order. Let
him speak.

SHRI SHEO NARAIN : They want to
make capital out of it. Due to the increase
in the functions and in order to enable them
to participate in the deliberations of the
Assembly, the number of seats is being
increased from six to twelve. I hope that the
Government will tell the Governor of Naga-
land that he must deal with them on equal
terms and give them full democratic rights.
It is the Switzerland of India. We are proud
of it. We will see that Nagaland joins hands
with the rest of India. Every citizen should
be able to go and come back freely. This
is our desire and I hope, the Goyernment
will fulfil the desire of Nagas.

SHRL K. LAKKAPPA (Tumkur) : 1
commend this piece of legislation. Thz
Government of India is approaching towards
development of democratic institutions
this country. We have got evidcnce to show
how they bring such Bills on the onc¢ hand
and how they suppress democratic institu=
tions on the other; we have seen thesc
during the last 20 years,

So far as Nagaland is concerned, it is
a place which has produced beauty queens
like Urvasi. That strategic part of our
country, Nagaland, should be protected in
such a way that we are able to make
programmes and plans for the whole
Himalayan rvegion. The Government of
India have failed to protect the sensitive
parts of this country and, therefore, we
have succumbed to very serious pressure
from foreign countries. As a consequence
of that, all our economic resources and our
systems have been wunder doldrums, I
request the Government of India to take
into conu;&hlion the sensitive arcas like
Manipur nd Nagaland and project a proper
view so that our borders and frontiers are
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well defended. We must create the necessary
atmosphere for that in Nagaland. I am told
that many members and also man; Central
Ministers visited those areas, but there has
not been any development of roads there;
there has not been any developmental
programme therc; even post offices have
not been established; even the heritage, the
culture, has not been introduced in
Nagaland. In the absence of all these
things, history may repeat itsclf. If the
Government of India are not going to take
any steps to see that to all democratic
values that are thsre in this country are
attached the wvalues of those Nagas, then
history may repcat itself. The rebel Naga
leader was not hostile to India; he wanted
to bring the whole group togethcr; there
wias no protection for him and he was
unfortunately murdercd. The Government
of India has failed to investigate Into the
matter and protect the people.

The Government of Inlia should arrange
master plans, so far as the Himalayan
region is concerned. That will be in the
interest of our country as a whole; it will

protect the sacred land of India.

With
the bill.

st ww . wdR wren (grgs) o EE-
afs w77, ATy Afqam #F St #%
sl it &, 3A% ¥ gay ady wEafys @
qie Y fadw wexrem & weIAa
AT | giAvg ¥ f 39 guT v §IEw
* w7 ¥ g qga & Svfewa ar, wafs
m wiw & Pt g |+ 98 gww st
FATZLANT Ag® T919 g4 4 | A7 21
g agrar feom 3w & @wl wew g
gag & gmfaa § ax v fg
sy &) fadw wearaw & arg gwafam
& g7 w1 §fqaw § o o wwnfa
G AT | W I H wuE weAl, ot
FAGIATH AgE, 7 g1 ¢ F'1F ama sl
§ frd wer ¥R & 741, wf@g s
HA ATE & FTW W97 90§ fl2w
w: AT & g Aty @H o aEm g,

these suggestions, 1 support
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tafad go I AraAwl &1 fRRT
A4 AT qgd §

dfea Wi, wafs =it ST AEE
%6 gfai § 7€ &, aw W s§ WdW W
fRw weareg & wafwg <@ o, &
wEY gt fo 9z wgi a5 afggm 9
WIATH & OgFA & | §F W1 gra ey
N 9 a% & 1 a0 460 ¢ o fadw
WEATA HT AY WIS GHIT &7 g OF
W& | W ARG GHIT AWTAE ®T I8
HEAMT & @79 TIFI AYAT €0 AL qA
w7 g9 &3 | JT fa=wre § wrer Ay qm-
®e #1 faew oAy & /19 WIT 999
TR QAL RN AT AT & UF AT W
fairg wrr & &9 § |WWAT, 4T @A
md F7 gaax &, dfewwr & a@

AR

ATITAE ¥ 9T 9T 97 99 AT
fagigt oY Faril F1 gHEEEAT FH &
o gudt g5 Aot & woAt &M ¥ agh
qT a1 gar &« AfET AT A agr o
& 97 W WE! % FHC I AN, Y
qrT AT ¥ el sarfog G w1
qif § | wgf aF 40 qAwd g, afw
wfawrfai ¥ &€ aC A%d GO
gz g%a e @ fF R dTT R Agl W)
wifix @rfeq wex & fag <@ ¢, &) e
gra AEFT FH  FA K wAEC A\
=rfaw | &A1 #1 agi 9T @k far Iax
¥ ag WRW 2T fF 9% g9 WIT 6 &W
7 %¢, og §f % ArEATHl &1 WA 8 o
wad wegr & 6 AT §IHTC agE WY
gfers ®1 I % 9 €@ FA WY A
TEHT IAF ATH B AIATAL T T |

o goeTc oZ 3@ g5y § fF ouw
_wfa-garal & 91§ gefam amy aff
wr ¢ &, oY mfeT g ¥ % @ H-
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wal ¥ ¥ v WK faEig o feafa @
@ & wgat § 7 A ag wfwwmw Al
& 5 AT g 97 Wl & e e
W M AT FT  qEgK w1, ot f¥
frft gat aw ¥ frarfedd & o w7
[fgd | afsq & 9z waww Fgar T
£ f6 9 god 3w & weET gEl oW ¥
43 9T FAT 912 § W ENT WA qT
TH 207 FY Tdrmar A1 I 1 @R §
7% A17 3g sgagr Ay Ag fEmr o
gFar §, faast wdar o 3w ¥ @ q
o WP & aTg FY FE E, 0 AW ®
gfg TERIT § W WO WOE T AW
F, ufa=r w7 gwwd &1

wel % @ WAW & AW T wOw
& a3 fraio & waacar @ &% wg
g1 a7 ff g&&T AR “amae” A |
wry, #Eifs gy fasrar &1 79 gy &
FEREIAT g fe =g
qgd £ AT W & Wre tw 4wy Wy
R A AR § | dq gAY g gHE
fagr f& & ey wfasm § “ofmr
#z g AT’ &7 9N ¢, 9 A '@
S2W T AW WY ARMEE 2 x@ AW
sv’ @ fmr wriy | foed Ted W
W FT TH FIT g1 X1 AEAT W AN @
X ATAT Wy AT WASE BY Wid 1 e
7Y A AAgIEIA AFE A wgr 41 e
T IEFT W £F A1 9T fawr w8
femmgfewmmnd am & e
‘w2, ‘gar’ ar ‘ara’ wify $f AT
oA T ST Q% gET W ¥ fawor-
gHar-ATy ‘&%’ AT gard qoe &
farla g

Tufy ¥8 e § fs wrer a-
S A AW X e o A
fazeft arefeal & e i 59w gt
¢ W T -frdd e e A faet
qrefcat #t afafafal v @ & wden
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[ ywrar @ W)

fris s e @ @ § | 9wy &
s far = <ol fag, Y Swerd
& fag gam wngan §, fowdia ag o
faar & & gat gwew, sk g@rer, Y
9 &7 # FIH FT AT | A@h I 9E-
Tt %t gear w3 & #9 , sfew fadw
RIAn I s aff arf &1 awi
* 9w W/ wv ot q-foy ad &,  wfu-
FTW TAAT GAIE & | IAEN WAATH] HY
Mfaa @y & fau wogesy fama, o
T S gnaw g8 wifs giesfas
ST F A I GAFL FW FA F
g &7 iy, @ifF @mr ¥ wfawiw
| Y arfes e faq 8% 0 S 9
o6 FY iz § gt g3faat £ -

@A, TR egm ¥ wlaaew aarar
AT =fEd

SHRI SURENDRA PAL SINGH : May
I at the very outset say that I am very
happy that some hon. members found time
and took the trouble to visit Nagaland rec-
ently ? [ wish more and hon. members wou-
Id do the same, and go therc and see things
for themselves, Then it will be very easy
to understand as to what is going on there
and everything will fit in its proper place.
So 1 very much welcome this move on the
part of members and hope more and more
members would take the same interest and
visit Nagaland. This will 2lso be welcomed
by the people of Nagaland itscll, because
as was poinled out here, those people in
that part of the country feel isolated. of
course, there is the physical barrier of
distance. It is far away from here, and

they have beea in isolation for a long time. ~

So we on our part should strive as often
as possible to end this isolation.

The proposal that Ministers should
also visit Magaland is a very good one and
1 hope it will be taken note of by my colle-
agues over here. Il more and more people
visit Nagaland, it will be better for all.

A number of points have been made. I
shall try to deal with them as briefly as possi-
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ble. The first main point made by practically
all the speakers is that we should try and win
over the people of Nagaland by a peaceful and
friendly approach. I am very glad there is
realisation on the part of hon. Memibers
that this is the correct approach. This has
exactly been the approach of the Govern-
ment of India all along. Sometimes we
have not been properly understood. A lot
of things have been said against our policy
in the past, Butl am very glad that owur
policy has been to a certain cxtent vindi-
cated aad there is appreciation of it in
the minds of hon. members.

We have followed this policy of sus-
tained patience and conciliation since 1964.
As has been made out by hon. memkters,
this policy has succecded to a very great
extent and this is the right policy to be pu=
rsued. It is because of this policy and be-
causz it has brought about a certain am=
ount of peace and stability there that now
a political dcbate has begun to take place
in the minds of the Naga pcople themsel
ves. This is a very good development, 1
think it is a very neccssary part of the
mental evolution, if I may use that word,
which is taking place, and should take place
in Nagaland at the present moment if this
problem is to be solved once and for all.
That menta! evolution or mental process
has begun and [ can say that this policy
we have followed has been  instrumental
and responsible to a great extent in bringing
about this kind of atmosphere where a poli-
tical debate can take place al the very nerve
centre of underground political power. So
1 think our approach has becn very concili-
atory and will remain so until this poblem
is solved once and for all,

It has been said that we should take
into considcration the demands of the State
Government any try to co-operatc with
them in strengthening their hands. It has
been said on a number of occasions from
our side that this is exactly our policy. We
want to strengthen the hands of the State
Government and to do whatever is possible
to help them so that the people of Naga-
land rezlise and foel that it 1s their true
and representative government and what-
ever has to be done by their hands.
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SHRI KANWAR LAL GUPTA : And
You will not talk with the Underground
without the permission of the State Gover-
nment,

SHRI SURENDRA PAL SINGH :
There arc a number of demands, like a
separate Governor, a Commission to deter-
mine boundary etc. All these are
there. They have been pointed out by the
State Government. But we have said that
this is not the proper time for these things.
At the moment conditions are abnormal,
there is no peace in that area; if and when
peace returns and conditions become nor-
mal, all these will be considered, The
State Government realises our difficulties.

A point has been made as regards deve-
lopment and providing employment oppor-
tunities for people in Nagaland. I whole-
heartedly agree that something special has
to be done for Nagaland for this is an area
which has been neglected for centuries, Par-
ticularly during the last 20 years, sincc the
national Government has been here, we are
doing our very best. A number of schemes
have been prepared by the the State Gover-
nment. Their representatives meet the
Planning Commission and whatever schemes
are made by them and whatever is required
by way of finance we try to provide it.
Whatever they wanl we are prepared to give,
because that will also solve the problem of
employmicnt. Unless and until opportunities
are created there, it will not be possible to
employ them. This is a process which takes

long. We are hopeful that after a few
years this will alse be got over.
About the Inner Line problem, 1 agrce

that this is somewhat irksome, and 1 think
it is time that it was liberalised. I can only
say on behalf of the Government that this
matter is under the consideration of the
Government. There is a proposal to libes
ralise it as early as possible and allow more
people to go to Nagaland. There are no
real restrictions on the Bonafide tra-
vellers, those who want to go there and
scc Nagaland. The only difficulty comes
in when people want to go there for explo's
tation purposes, because the people over
there being backward, they arc rather appre-
heasive that pzople who are more advanc:d
in trade, commsrce and education might
szttle down there and carry on thsir trade,
and this will be to their disadvantage.

Nagaland (Change in 234
Reépresentation) Bill

Naturally that cannot be permitted for the
time being, but this a temporary phase and
I am sure that within a few years when
Nagaland has developed to a certain ex-
tent, all these restrictions will be removed.
Even at present we are thinking of libzrali-
sing to a very great extent to allow more
and more people to go there.

I must make a brief reference to a re-
mark which my hon., friend Shri Bohra
made about Christians in Nagaland. 1
was very pained to hear what he had to
say about Christianity. I think the re-
mark was very unfair and uncharitable.
Merely becausc some of our people in Naga-
land are following a particular faith, he
scems to think that they are disloyal or
that their patriotism is in doubt. This is a
very wrong approach. I presume the reason
which motivated him to say this was pro=
bably the activities of some of the Mission=
arics in Nagalond sometime ago. 11 is true
there were some foreign missionaries
who have done some mischicf, there
is no doubt about it. But these people are
no longer there, There are four or five
Missionaries even now in Nagaland. They
have been kept there with the advice of the
State Government. They are not indule
ging in political activities. they are all
educationists. [ think it is wrong to say
that they are disloyal just because they are
Christians.  Our Christian or Muslim bro-
thers are just as patriotic as we are. All
their religious activities are now being
carried on by Indian Christian Padris and
not by loreigners.

Shri Megha Chandra said that the
people of Tuensang should be given the
right to have their MLAS in the local Asse-
mbly. As I said in my opening remarks,
this is a wish was expressed by the people
of Tuensang themselves and this is an
arrangement which was arrived at beilween
the people of Tuensang and the rest of
NMNagaland, and we respscted their wishes,
and it is only for a short period of time,ten
years or so, after that they will fall in line
with the rcst of the State. So there should
be no difficulty about that. To make this
very clear I would like to quote four
or five lines from a spcach which the late
Pandit Jawahar Lal Nchru made on this
partizular issue when the Nagaland State
Act was discussed in this House :
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I should like to stress that this pro-

. viso about Tuensang District is not
of our seeking. We agrecd to it
because the representatives of Tuen.
sang and the representatives of the
Nagas have put it forward, and we
thought it was a proper provision to
make for th: future becaus: conili-
tions are different there and they
are a little bit afraid (i. e. the people
of Tuensang) that their interests
might not be properly looked after
otherwise.”

These were reisons for wiich this par-
ticular provision was made, and as I have
already said, alter the expiry of some vears,
this will most probably be done away
with,

A number of points have been made
by Shri Prakash Vir Shastri. Hc asked
particularly why the External Affairs Mini-
stry is still dealing with Nagaland.

Now, Sir, this question has been ans-
wered on a number of occasions in the past
as the house is very well aware. 1t is has
.a historical background as hs himself
pointed out.  This was one of the demands
of the Maga peuple themselves.

ol geT0 X wRE ;A7 TG AT
ot & fag oY, 3g® U, . qowA, A7Z O
urgw fafaez< o

SHRI SURENDRA PAL SINGH : |
cannot say what he actually said. [ can

This was a demand made by the Naga
People. This is one of the points in the
16 points memorandum submitted to Go-
vernment and finally the Government
agreed.
I cannot say. It was accepted.  Now, the
position is that for all practical purposes.
Nagaland is dealing with cach and every
Ministry in the Centre. There is a sort of
tenuous or incidental link with the exter-
nal Affairs Miaistry too But that too
can b: considered later on.
State Government also wants these links to
* continug. A little while ago an hon. Mem-
ber said that we should agree to the de-

" mands of the Styte Governmeat. Itis pro-
per that thls d d too should be agreed

What was the reason bchind it,

_ the couatry is behind them.

The present
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That is the main reason why we are
carrying on with this.

still

ot swAtT wEst ;oW qEg
wredY St A AY ¥H grew ¥ ug wAg AT
s ag7 s & g7 @A fa¥w W
A EEIHT Y RPATAT § FC AN | QA H
T IFIL &1 ATeETgq wreAr ot ¥ faar
ar |

SHRI SURENDRA PAL SINGH : I
think some sort of an assurance was given
but the matter is under consideration. We
have to carry the State Government aloog
with us in this matter.

SHRI 0. K. BHATTACHARYYA
(Raiganj) : The hon. Minister will kindly
admit that giving the name of Magaland
like England. Scotland and Ireland and
placing it under the External Affairs Minis-
try. the whole thing is an outlandish

Affair. That was the point that we
raised when Pandit Nehru brought
this matter. He also could not give suffi-

cient and satisfactory explanation as to
why it was done.

MR. CHAIRMAN : That question has
becn answered in the House.

SHRI SURENDRA PAL SINGH
The question of thz nam: has also been
raised by hon. Shri Prakash Vir Shastri.
We should not lay too much emphasis or
importance on the name. MName is a thing

. . Which is given by the people of the State
only give the Government's point of view. -

themselves, 1f that is the wish of the people
of Nagaland State itself, then what does it
matter. The other day the name of
Madras State was changed as Tamilnadu.

Another point was raissd about, the
security forces. I am very happy that the
hon. Members here realise that our secu-
rity forces have a very difficult role to play
in Nagaland and in this difficult situation
They have
been good enough to express such senti-
ments. One point Mr. Prakash Vir Shastri
made is that the security forces should
be given a free hand to deal everything in
Nagaland. Under an agrecment we have
given the authority to the State Govern-
ment. [ may assure him that when ever
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this agreement is broken or any ‘iolation
of the agrecment takes place our security
forces do take appropriate measures. They
have full powers to curb any unlawlul
activities.

MR. CHAIRMAN : Now the question
is :

“That the Bill be passed.”

The motion was adopied,

—

15.50 brs.

INDIAN TARIFF (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) :

Sir, T beg to move :

““That the Bill further to amend the
Indian Tariff Act, 1931, be taken in-
to consideration™.

Sir, This Bill sceks to amend the first
Schedule to the Indian Tariff Act, 1934, in
order to give effzct to Governni:nt's deci-
sions on certain  recommendations of the
Tariff Commission relating to the Dyestuffs,
Aluminium and Automobile Industries.
Hon. Members would be aware that the
protection to the Dyestuffs and Automobile
Industrics was originally due to expire on
the 31st Dacember, 1967. Owing to the
Tariff Commission's preoccupation with
certain more urgent inquiries, it was not
able to submit its regular reports in res-
pect of these industries during 1957, and
the protection on them was therefore cx-
tended as interim measure uplo the 31st
December, 1958, throught th2 Indian Tariff
(Amendment) Act, 1957. The Commission
has since submitted its regular rcports on
these two industries, as well as on the
Aluminium Industry which also the pro-
tection is due to expire on the 31st Dece-
mber, 1968,

Copies of th: Tariff Conmnission’s Re-
ports on the three industries and of Gover-
nment’s resolution and notifications issued
thgreonhave already bren laid on th? Table
of th: Housz. Notas on thas: industries, cote

Bill

bers will no doubt have gone through the
documents and the details given thereih
regarding the development of the respective
industries under protection.

At this point, I would like to make a brief
reference to the functions of the Tariff Co-
mmission. Members would have sotn the
“Review of Work of thz Tariff Commission
for the period October, 1957 to S:ptember,
1968"" which has also bzen circulated for
their information. Under the provisiors
of the Tariff Commission Act, 1951, a péit=
manent Tariff Commission was constituted
in January, 1952. The main functions df
the Tariff Commission are to make protec.
tion and price inquiries and reviews. Ih
this cchnection, I would like to mention
that Section 11 (a) of the Tariff Commi-
ssion Act, 1951, contemplates “the grant of
protection (whether by the grant of subsidy
or the levy of protective duties or in any
other suitable form) for the encouragement
of any industry in India . .."

T would also like to mention that a pro-
tection industry has obligations as wzll as
facilities and that it is onc of the function
of the Tariff Commission to keep a watch on
protected industries to sec that they fuHil
their obligations. Sszction 11 (d) of the
Tariff Commission Act, 1331, provides for
inquiry and report regarding action to be
taken where an industry in taking uniue
advantage of the tariff protection grantédd
to it, as for exampl: by charging unneces
s¢arily high prices for its goods or acting
in @ manner which results in  deterioration
in quality etc. The continuance of protec-
tion to an industry would thzrefore enable
periodic reviews to bz made by the Tariff
Commission, not  only to guide the pro-
gress of the industry but also to see that
it does not act to the detriment of the
national interest.

1 shall now briefly refer 1o the induse
tries in question. Dyestuffs : Protection
was first granted in 1955 for the pzriod of
ten years ending the 31st Dgzcember 1964,
to a certain group of days. At the time
of the 1954 inquiry, the scope was widened
to include all coal tar dyes and a few inter-

taining th: gist of the Tarif C lssion’s
reports and recomme:ndations, have also
been circulated to Members. Hon, M:m.

diates, and protection to the industry
was continued for a further period of three
years, i. e. till the 31st December, 1957,



